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3 18.11.94 Shri R.C.Rath, counsel for the TN |

] Union of India states that he had already | =

| prepared the counter, but meanwhile there Y
| was a revision petition pending before

w; the Chief Operations Manager under BN e 2 Man b sl
: / Rule=25 ReS. & DeA, Rules, 1968, This ————
| ; review petition was disposed of on AR EIEN '“’\0‘2 S
13.6,1996 which is three months after theimucd\ Vo a )y
filing of the Original Application.

{‘E ' The review order sets aside the order of
i removal from service which is impugned Yoy wibu Ao
] in this Appplication and an order of

Qnth
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reinstatement in service as a Khalasi ml/(/ |
/ \2»0 Y
has been passed, YV S'o. G

Shri GeCe.Mohapatra, counsel for the (2_;.36
applicant is not present when called. |
This application ks liable to be

Ovdley b 27'85¢
] dismissed on two grounds, viz.(i) —_— i

i the impugned order is nolonger holding Nowe  apfesrs.
the field and it is substituted by a Ceeunter be bled

3 revisional order under Rule=25 of ReSe Ba fouy wee ks

| , & Deho ‘Rules. (ii) The applicaticn is ‘ )

i} £ j dismissed on the ground that the (/q

‘ \ averments made at para-6 and 7 of the Regastonv i

«‘ Original Application are ngt%? fm
now revealed true averments., It is

: ! stated that all the remedies availasble
| , have been availed of, He has omitted

j to mention that his petition is pending
before the Chief Operatiocns Manager
under Rule-=25 of RS & D.A.Rules, 1968,
At para=-7 he has also stated that no Z
suit or anyother proceeding is pending @w

before anyother authority. Thus the _//‘o{(; 2 .
applicant has suppressed fram the Court 27 0] | m[ﬁ
the fact of the proceeding under Rule-25

Of ReSe & De.A.Rules, The application is ?S\e C_i\?\\\&% N
dismissed besh being infructuous and L ¥ e
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